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o MINISTRY OF RAILWAYS R
] Sy
NOTIFICATION.
New Delhi, the 4th Noverober, 2015

GARII(E)~In exercizge of the powers confsmed by mnb.section (1), read: wlﬂ: iolsose . (b) of
sub-soction (2) of Section 60 of the Railways Act, 1989 (24 of 1989) and ia supersession of Riiliway. Paeschgers
{Canceilation of tickets and refund of fuve) Rules, 1098, meptasmspactﬂﬁugsdoneormmmbedpmbofmmh
supemmm, the Contral Govemnpiont hereby makes the following rules, namely -—

1. " Shors ttle and commencement.—{ [} These risles may be called the Railway Pmensm (Caicollation
of Ticket snd Refund of Fave) Rules, 2015,

" ) They ihall come into fores on the 12¢h day of November, 2045,
2. Mﬁmmlnmmm&ecmmm:mm-
{8) “ARP" means advance reseryation period apfe which u reserved ticket can be hooked for a faturs jonrhey date;

&) “suthorised agon” mmammm@nﬂbynmﬂmmmmbmmmm&mdﬁcm
#od to canoel rogervad tickets;. .

) “clerkagc mamachnrgalevied by # reilway administration for the cleticl wockrmdemd by in the refund of

Sy e s

() ‘cmﬁmadhuket“mnuﬂdmtonwﬁohabcﬂhorm haabnmﬂonﬂunod,
(e) "desumﬁon station” means the station for which the ticket has been isaued;

H “farc" Includes basic fare, suppiementary charge on superfast iralns, reservalion fee and ‘other gpplicable
miscellapecus charges;

(2) *RAC ticket” mesns Reservation Against Cancellation ticket on which o seat has been roservod against requisition -

for u berth and 2 bexth may be suhsequently provided againat cancellation, i any;

¢hy . “radlway ticketing oontre™ memaplmwhemmervedwumsuwddckm”elwwdbyndmycmpbww
tbroygh an anthorised agout;

*(@) "reservation fee” meansthe chargednaﬂ:ﬂﬂnnmtlmfm, Tevied ty wraiiwey sdministration for the :ewvaﬁonofa
berth or seat; : .

Gy “resetved toket” mmajmmyﬂehqmwhiohnbuthwseathmbeenmmk

(&) “stution” means  reilway station and includes othes resexvation office or rallway ticksting centre in fhio sams city;.

4} “stuuonmaster"mmaraﬁmycmlﬂombywhawvamnncaned.bavmgmaumofamﬂwsymum
"and includes any otfper raitway smployee asthorised (o grant refund of fave st & siation; - .

{m} “ticket™ means, » single journey ticket or any half or retum ticket but does not Jaclude a soagon tioket, an Indeail
Pass ticket or-a spedial ket for a reserved carriege ora tourist car ar saloon, of a speclal train;
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Fie

(n) -“TDR."Mﬁcjwtm;tmmmmmdmmepmmhﬁwof&eumndMuckﬂ,atthastaﬁonwhﬂ‘e
Mﬁcbthmbmm%mdwmemmguminmwdﬁcmmmghmmmm
" secéipt filed online; -

(0} “tatkal tickst” imeans a ticket with shotter advance réservation perlod, issued to, meet the mqukamnts of lilm
passsngers who have to travol at short notice;

(p} “unreserved tickel” means a ticket in witiclif no reservation has been made;
.{q) “waiﬂistedﬁckat“mnsaﬁcketmwb&chmbaﬁanrmmmmuam

3. Staﬂmmhntorehndwi)Subjemmmemhﬁpmmimufﬂmembs,emmndnffmmumﬂ
unreserved ticked shall, when such ticket is presented for rofiind of fars to tho station master of ticket issving
mtmmbgymeymmﬁonmmraﬁwmfymgﬂmguuumofﬂwhcmmﬂwmemﬂofme

(2) Subject to the other provisions of these rules, every reflind of fare on confirmed tickets, RAC tivkets and wait:
listed tickets shall, when sych tickets are presomted for refmd of fare to the station tmaster of Hoket lusuing
siation, be granted withia. the time Nmits presoribed Jn these rules, by sach siation wmaster after verifying the
genvineness of the tickets theough computer or from memmamm

-

Provided that-

(a) in case of tickets which were fssued for travel from a station othes than the ticket issuing station, refand of fare
shall be admizgible ot - -

(Ij' theﬁuhetitmingstatmn,Ifmeddmhsumﬁdmdbefmﬂmsme&ﬂedmof%mmﬂnmﬁm
- fromn whese the ticket is valid for traved; and . :

'('i)themneycommcingsmﬁon, f tho ticket is sunrondered within the time limitz pmsoﬁlndmtfiﬁafhie@, and”’

()] m{undGf{m:mgahobemedbyﬁnmﬁmmdammmhﬁmmemwmgmﬂmand
journoy commencisig station subjoot to the conditions that -

(i thetiolnetissmhmdﬁmmmghmoiwmmmoﬁmmmmmaﬁm
- of reservation chart, ofthoemwmdtxain,fmthzstmfrumwhmthemmlsvahd.md o

(i) the genuineneas of the ticket aud its patticulars are verifiable at the refund gmntmg station thmugi: ctﬁnpmctor
from tecord of the station, -

.4, Lavy of cderkage~Subjecs to ﬁwaﬂwrpmvi&ious of these rules, the station magter shall hwsd?ﬂﬂ&e charge
per passenger for cancellation of unreserved, walt-lisied and RAC tickets at the rate of mpoos-thirty-for second
clggs vnressrvod tiokst and rupees sixty for second class reserved tioket and other classes.

5. WmmdmmwuuwmmmwmmmMm
fex cancedlation, thcmm;ﬂofimwbanbamadamamymmketaﬁwdadumngmdaknge- .

) ifthe tickot is presented for canceliation within throo hours of the issus of tickets;

(). mmmofﬁekmimmdmadvam.lfﬂxﬁokﬂhpmmuuphmm afthedaymwdingthadayof

f, ,mmmawmmp(z)mmmmmmmamwm if e
confirmed ticket Is presented by the passemger or his repiresontative o a station master for cancellation, the
sefund of fere shall bo made after deducting canceliation charges from the fare as followar— -

G Edwmkmhmhdf«umﬂaﬂmmdmﬁm—d ght hotrs in advence of the scheduled departure of the
train, & myinirum per passenger canceflation charge shall be deducted at the flat rate of Tupess tiva hundred and
Tosty for ale conditioned firit dlasy-ér exeoutive class, rupees two hundred for air vonditfoned-11 tier: or first claga,
rapmmhm&aﬂaﬂeightyf&ahconﬂiﬂmadm-uaurmmomymruromdiﬁomdchaircnr,mpmsme
hundred and twesty for sleeper class and rapees sixty for second class;

() if the déket is prosented for canceliation between forty-eight hours dnd upto twelve hours bofore the scheduled
' departurs of the train, the cancellstion charge shail bo twenty-five per cent, of the fare subject to the mifiimum of
ﬁwmﬂaﬁmch&rgtm{mﬂd to in clause {a);

& iftheﬁcimtismemﬂmonwﬂmtwlwhmhefm&mwhednhdmoﬂhommw
four hours before the echoduled. departure of the. train irvespective of distance, the cancellation charge shall be
fifty per cont. of the fare subject to the minimum of the cancellation chacge referred to in clanse (a);

oy ﬂwmmgwmaysettheﬂoketmﬂhdﬁumnnyraswmkmmaﬁonswmm {PRS) eounmordmsnmd
cursent Coubiers]
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w7 I-ve 3(1)) ' WY F W ; AT 13

(B Iucase.anapartyuchotofafmﬂlyﬁchathsudforuavdnfmmthanmw §0Mme prssengers hnve

@ Nomdmmmmwmwmmmmwmﬂwmmdmm

confiued reservation and othiens are on RAC or waiting list, full refomd of fare, less cledoge, shall be admissible -
fuoouﬁmﬁmsmgmmombmwmemﬂiﬁmﬂmmemﬁchtmmmmmmw N
thirty minutes bafore the scheduled departure of the train,

7 Keofund oo canccllution of pnnsed RACWMM&MM&—-{I)WhmaRACMkﬁthﬁM!&MWB
presented for cancellation, the refund of fare skﬂlbemadeaﬂwdedmﬁngth@dwksgeifﬂwﬂcmismﬁd
" for vancellation upto thirty minutes before the scheduled departure of the train irrespective off the distance,

(2) -The passenger may get the RAC ticket of wait-listed ticket cancelied from any Pnssstiger ‘Reservation
Syastum(PRS) couster or desiguated current counter,

(3} No refimd of fare shaltbegramdon RACﬁcketorwmt-lhtedhck& aﬂerthn-ty mimtes bafore the scheduled
departare of the train.

@ Incase no facility of cancellation ofRAChcheter wait-Histed ticket issved through PRS is a#all&ble at the station
originating the journey for night trains leaving botween 2100 hours and 0600 hours (actual departure), the refund
of fare shall be admissible-at the station within fiset: mmmmmning-of-mvmwaﬁm-—-—-— -----

)] inrmotaandhiﬂymsasidmtﬁiudby&ohnﬂRﬂway&,mmepﬂmappmd%WHmm
printed in tho time table, for night frainy foaving betwesn 1900 hours and 0600-hours (antnal departure), the
refund shall be admissible st the station within first two hours after the opening of resormtion;or baoking office,
Iincaseﬁwremnomervaﬁmcmmmwbmhngofﬂcemmnrentmm:swnnableinﬂmtm .

(® Whers confinned reservation has bosa provided to RAC or wait-listed ticket holder 2t ay tima, ipto. final

pmpmﬂonufmuvnﬁpndmt,mmmmmdmammdmkummﬂmchmahwh
payable in accordance with rle 6. -

& mmmmmuummammghmumtam@my—{nmwmmw
ciacelled through intenet and thes refund of fare shall be credited fo the account fron: which beoking transaction -
took’ place, after deducting the applicable charges and o case of idickets, the ficket shail Hécohcelléd at the
mmnommmmmmmﬂmwmmmddmmummmmemtmmﬁch
bocking transaction took place, .

() Incase ofa mﬂwdackabmkedﬂmghmwremndomresmubemmedin'mm‘mm’ms.
(3) In case of RAC tickets booked through infernet, refund of fato shall be granted in accordance with rue 7.

{4) I-case of e-tickets booked through internet (confirmed or RAC), amh&ckﬂsshﬂlbeemce!ledonﬂmu ooline
mnmmamdwmﬁndnmammmwmmmmmmm :

) Innaseofwait-hmd&ﬁcmmwhuohmafaliﬂxepamgeuuonwmﬁnglmemaﬂermpmwﬁond
resorvation chart, names of aJt such passengors booked or that Passenger Namo Revord (PNR) shalt be dropped”
from the resorvation chart and refond of fare shall be credited to the aceount from which beoking transaction took
place after  deducting clerkage and in cuse of waitdisted i-tickets, sush tickets shall be cgucalled at the
computerised Passenger Regervartion System (PRS) counter within the time limits prescribed undor thase rales
mwmmmucmmmwmmmwmwammmtmmm
transaction took piace, in sccordance with rule 7,

(6) (1) In case, on & party e-ticket or u family e-ticket issued for travel of more than one pussenger, SOMS PAESONgRTS

: have coufirmed reservation and others wre on RAC or waiting liet, foll refund of fare, Jess olerkage; shall be
sdmissible for confirmed passengess also subject fo the condition that the ticket shall be. cancelied. ouling or
onlins TDR shall be flled for all the passangers upto thirty minutes before the siheduled departiiro of the train.

(i rnmod’pmye-dcketormnyw&chtiasnedfmtmdufmomﬁmnommw soitio paggongecs have
cunﬂtmedmamﬁonmdothe:smonthelmrofRACorwattingﬂst.theninmeofpmmonRACm
waiting list not travelliog, 2 cortificate shall be obtained from the ticket shooking staff to that effeat and refand of
fire shall be processed opline through TDR, indlcating the dotails of the oertificste ivsued by ticket cheoking staf?
and the online TOR shall be filed uptd seventy-twe hours of potaal arival of the train at passengors’ destimation
and the original cestificate issued by the ticket checking staff shall be sent througb post to Indisn Raliway - . ]
Catering snd Towrism Corporation (IRCTC), and the fare ghall be refonded by Indian Railwey Catering and . J
Tourism Carporation (IRCTC) to the cuatomer's acoonnt after due verification. -

¢7) No rofund of fare aball'be admissible on the tioksts baving confirmed reservation in oass the ticket is ot cencelled
of TR not filed onlise upto four hours before the scheduled departurs of the train.

(8) No refurxt of fire shall be adnissible on RAC e-tickets in case the ticket is not cancelled or TDR not filed oaline
upto thirty mimsies before the schednlied duparture-of the train,

-
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{9 mcmofmwuaumofm mmﬂaﬂﬂlw{gnd(ffareanwnﬁmedormcmkmdwﬂbemm
credited to the aoeomu&om'whichboohagﬁamammkphceand oulinecmobﬂahmorﬂhngofmmn
mtbemqtﬁmdmmhcase. )

(10) In otheromumames, the rofind shn.!l be admimble a3 por the time Ilmltmanﬂunedin rule 9, snb-mleq (1) and
(2) of mle 13 and rules 14, 16, l’hmd18subjectmﬁlingufonﬁmTDRandwhmewamiﬂcawﬁomﬁm
checking staff is required, the passenger:shall obtain the same to that effect whersnpon refund of faro shall be
processed ontine: through TDR, indiciting the details of the said cestificats and the ariginal certificate shall bo
sent through post te the Indian Rallway Calering and Tourism Corperation (IRCTCS, and thereafier the fare due

shall be refunded by Indian Rajtway Catering snd Tourism Corporation (IRCTC) to the customér's accouwnt. after
. dpe verification.

9% RMmMaﬁmMmadWﬂWl) No refund of fare shall be admissitde on confirmed tatkal
- tigkets exvept nder cestain circamstances meationed in sub-rules (2), (3), (4}, (5), (6), (7) and sub-ruis (8)

@) -(‘mmdmﬁmdfwumsedwait-hmdmka{m&smubegwmdbymle?

)] Inc-aseofpartymknlﬁcketorfmilymkﬂﬁckmummwmfwnmmwwpmmw BOTIE. HSIes
‘have confirmed reservation and others are on waiting list, full refimd of fare, less clerkage shull be adspissible for
copfirmed passeugddy also sehjact 6 e Condition thal entire kel Hokel 15 MWW
thisty misiites before the schedaled departure of the wain. R

4) Oraat of refund in caso’ oi'nam—cmmnmnentormissing ofJoumey duewlmrunning oflram shallbe
. ‘govermnedbyrute 13,

5 Cancellation of ticket whens rallway admmistraﬁon is unable to provids awummodaﬁon amrbe gbvetmd by
mle 14 B

(6 Refumi ofmkal ticket on account of disoonthmﬁun ofjomuy dize o dxs]ocation ‘of tmin'msm s!nl[ be.
. govamad bymleiﬁ.

[ RﬁﬂlndoffammWWMWMMWMMmenlmcimfwmdmm
' sl\ailbagovanedbymlu18and&wm&mdofd@umchummkalcharges,ﬂwy,shauslmbewmd

() No duplicate (atka Hickets shall be jesul: )

Provided that duplioate tatica] ticket mey be issuod in exceptional circumstances on payment of full fare inctuding tatkaf

10. Refand on cancellation of unused mulifple journsy tickets~When an unused tickot inolving more than one
Joursey is surreadered for canceilation, the entive ticket shall be. treated s onie single jormey ticket and refond of
fare of the entire ticket, mmcﬁwofmserwﬂmstmsofdﬁfmlapsofmys,s!mﬂbamdasper

_ mervation stamw ﬁtstlap of Jouney, as under:—
@ ifreaermim status of first lap of journey Iy confimed, refund shatl be gmwdinaeoordaswe wuhmle 6 and
(if} - if regervation status of first Jep of journoy is RAC or weiting list, refund shall be granted , i.um(wordannowm:mte
B A

Esplanation.-~The canccllation charges mdetkngeshanbeieﬂedmﬂymonwaenﬂmmmdnckumdm
separately for each lap of journey.

11, Postponement or preponeinent of jommey on 2 eanﬂrﬁaﬁ,mﬂorwaiﬂlstedﬁcket.—-'

(1) “The postponement of jouraey oh confirmed of RAC ot walt-Histed ticket shall be allowed in the same ciass and

fot the same destination or any higher class by the samo train mbyanyolherminfornnymbeeqmﬁys,
anlject to condition thut

(i)theﬁcketissurrendawddmhgmewurkinghamdramsﬂonoﬁicemmfmty-dmhombefmﬂm
acheduled departurs of the train in whioh'the fcket was eriginaily booked, subjeottomsuicﬁmmﬁmmgs of this
fmﬂ;yhnpesbdbymﬁway adninisteation t'mmtimammne, ‘

(ii)theoonﬂrmedorRACmm!imdawummodaﬁmisavnﬂablah&wmmm&ushmmmmmqmmd.
(D) mmdnmﬁmwdﬁcm Mhmﬁmfmfmmmfmmhmmm Is reqidred, is paid; and
v In case 0F RAC orwawliswd ticket, clerkage charge is paid,

AN 'I‘hepreponemmtfjuumeymconﬁrmedurRACnrwait—hswdmkutshanbeaﬁwadmthameciass and for
gdlﬁmdmmﬁmm'snyhigherclassbym@maﬁnmbyanyathumnfwanymrﬂardays,mb}mw
oft that-
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ﬂ)&®m3mwmdmmegmdmm'ﬁw at least farty-eight hours befors the
memmmmmmmuﬁgmﬂbw subject to seshriction osr tindngs of this
facility imposed by raflway admifisization from time to time; -

(il)ﬂxsconﬁmndm‘RACorwthstedaocumﬂmﬁa&oms mthh}ehmemnlnwﬁchmshmmumisreqwed,
(iii} in case of confirmed uckew,fmhmmaﬁonfwf«ﬁu class fnrwhicb reservation ig tequired; mpaad.and
.ﬁ") in case of RAC or wait-listed ticket, clerkage charge is pald..

(3 1n quse of differetice in farss for originally booked joumey snd revised journsy, the difference of fare shatl bo
refitnded or recovered, as the cass may be, subject to the peovisions of sub-rales (1) and {2),

(4} " The postponement or proposement of joumey under the sub-rale (1) or sub-rule (2) shall be sliowed only oace.

()] mmmmmmﬁwmmm?mmmwmsbﬂlmh
applﬁnahbagﬁnﬂm&dquﬂaevehmpayumutmmw

(6) Ifﬂwhcket, unwhichjoumeyhasbmalmdwﬁarﬂmauhwb(l}wsab—mh@wunwﬁeﬂ.mmﬂm_

charges shail be payablo as follows 1

= 1 - ke ——— rr——e

(1) cmmlhﬁmdﬁtgmaswwldhm%bemdmif&eﬁomfmmighmtmmm hadbmcmeﬁadatmetlm:ﬁ B

postponemant or preponcinent of joprnsy;

@)mﬂnﬁoncmrwdwinmmdﬁohﬂfwﬂmdmmaﬁmaﬂfﬂmeﬁmd ation do a fresh
reservation,

(c) inmkuew!wenty-ﬁwperceﬂ.orﬁftypermcmeﬂaﬁunohargeswmwﬁwdatmemtf.

modification of Joumey, the canceilefion charges mentioned in clause (3) shall not be lovied: again snd the
cancellation clhsrges mentioned in clause (b) only shall be lovied.

12-.(ﬂmge-oﬂoumymmhwdmmh@erdaw(l)cmﬁmﬁmﬂuﬂﬁeauwadwam
tickst of lower class for higher class on the seme train snd day without levying any cancellation chiacges but oo
payment of fresh reservation foe and difference of fars, if any, for higher class subjeet ta the condition that -

®  accommodaton is svailable; and

(i)  thc requett for change Is made -

() either during the warking howrs of reservation office and upto als hiours defose the scheduled departure of the
train subject to rebtriction on imings of this facility iraposed by raflway administration from tiny to thier or

()  dacing the courss of jourmey in the train, -~

{2) 'I‘hechansercfemdtoinsub-mle(l)shalibaaﬂomdonlym

G}Ifwedsmmwmchdmpdwm&onmmammdm&rwbm(l)isoanoalled. cmﬂaﬂmw
‘ahaﬂbopnyabhasfollm. neamelyr—

(a) moellanonWumﬁhamﬂ%ﬁ&ﬁyﬂmﬂmmmmﬁuﬁemmw
chunge of regervation was allowed; and

(6} cancollation chargs due in respect of the altdred reservation as if the altered reservation is a fresh rescrvation,

* 13, Non-commencement or missing of journey due fo late ranning of tratus—(1) No cancallation charge or
vlerknge shall be levied and full face shall be refunded o all passengers holding reserved, RAC snd wait-listed
tickots, if the journey is not undertaken dus to Jate running of the traii by taore thao thiee hours of the schedulnd
deparhueoftheu&in&omﬂ:emﬁonmmmcingjuumymbjwttocmdiﬁmm-

0y mﬁm:smmmmmmmapmdmm
{iiy mcaseofn-&ckot.tkuTDRhﬁledmﬁmbﬁm&smﬂdepuﬁmof&e&shfwwﬁﬂngﬁﬁmm

2y Ineasathetbketismemduedwﬂthemqmstfmm&uﬂdafheisﬁhdmmmmﬁ
degarture of train, no refimd of fare shall be admissible,

‘(3 Where a passenger holding a ticket, with or without reservation, mhmmcﬁonfo:omﬁnmdjmyhy
another frain at any juaction station owing to late running of the train by which he had beon travelling, the fare
for travelled portion shall be retained and the balance atount of ticket shali be refunded as die fare for
uniravelled porton, without levying uny eeiceliation charge or clerkage, if he sutfenders the' ticket for such

* refund within three hovirs of the actusl arrival of the train by which ke had travelled and the refund shall be
granged at the fanction station.
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14, wm&mmmmmmﬂummwmmmﬁmnme
railway administration is gnable to provide acoammodation for any reason whatsosver to passeagors: holding
rescrved tickets, no cancellation charge shalt be fovied and full refand of fars shall o granted to them ¥ such
uchdsmmmnderedfmmﬁmdwmnmmhmﬁvmtheacmﬂldemm&ﬂmMn

vaidedtlm;whennwuammcmeneddusmunfmmncimnmmmeumhummdum,bmwhorﬂm¢m

ticket is surrendered within three days excluding the scheduled day of departure of the train. -

i3, Refund on partially used tickets—{1) Bxcept as otherwise provided In these rulés, no refund shall be granted at
' a statlon on a Heleet on which part of the journay has heen vadertaken,

(Z) Wheveapassongcrmimms&wjourneyenreute.emkstdepamtmudptshauheissuedwdﬁﬁchﬁholderbyme
station master of the station’ it liew of surrender of the ticket and refund shall be admissible in teems of rule 23,
and in snch cases, fare for the teavelied portion shall be tetained and the balaace amtounit of the toket shall be
refundablo as the faré for the untravelled portion of journay, <

14, mm«mm:«mm“wmmwnwmamnmamﬂm
entoute doe to unforeseen clrcumstances, such as accident, breach or flood, full feee for the sattre booked journey

without any deduction for the travelled portion and without lovy of canceliation oharge shall bé-refuinded at the -

station at which the journsy is tetminatsd Upder ti6 NOWIng Cirotnatiices, nanioly:—

(a) when ¢he raifway adrinistration is nnable to carry the passenger to destination station within a msonablﬂ fime by
" aranging lraaslupnwnt or diversion yr atherwiss; or

{0) when the passenger is involved in a rallway accident or 'hljured.in ﬂwmidemanddoesmmiﬁnﬁemjmy;
r “

) mﬁemeofdeathorinmtuapassengsrﬁtamﬂwayaccidem,ﬂwhthandhnufmmﬁnmrhawto
terminate the journey, o el T

{2 Whmthemﬂwayadnﬁnisuabonuffmtomyﬂmpaasengﬂ‘tohudasﬁmﬁonstaﬁonbyanydamwdmwby

*  amanging transhipinent o otherwise, and the passonger 1s not willing 1o evail of such alternative drrarigement,
fwre For travelled portion shalt-bo retained aud the bulanca amonnt of ficket shell be refunded ay the fare for
-ontraveliod portion, without levying any cmnaﬁon charges, at the station ot which the Journey has been
terminated,

&) Whmﬂwmjmmyisaﬂmmdeiumueduembmmagxmmmmmko fare For travelled poction shall be
mnedaudtbcbnlanoemoumefhchatshanbomfmdedas the fare for vatrsvelled porticn, without kevying
- ahy cancelintion charges.

(4) If the trains, whlchhnvasepmauaﬂ«mchmvafaresmnmmpomﬂopmmbws, are terminated at o nom
schoduled stoppage of the train and the passenger bs not willing to avail of the altesnative arrangement mzds by
the railway administration to curcy the passenger fo his destinmtion station, fars. for the digtance travelied shall be

:wraainedbﬂsedonﬂwperkilommffmofﬁcmsn&bﬂMmm:hallbemhndedasmem{otmwlbd
pastion of jowney.

17, WﬁMMmfaﬂmhmﬂeﬂr—mﬁﬂoﬂng&dﬂthﬂMW%l}%
" the sif.conditioning facility could not be provided for a partion of jommey, refund on tickets :smd for wir-
uondiﬁoned,ooaclm shall be granted for such portion on the following basis, namely ——

{8} il’theucketzs for air-conditioned first class, the differsnce batween the sir-conditioned first clare fare and first
class fare; |

(b} if the ticket is for air-conditioned M-tiec or air-conditioned IN-Ger class, the diﬂ’mnce between nn‘-mditlomd .

Ii-ter or air-conditioned i-tier ciass fara and sloaper cfass faro (Mhil and Express);

{c) if the ticket is for sir-conditioned chair car, the difference botwosn sir-vonditioned chair car fare asd seoond class
fare (Mail snd Express);

(@) if the ticket Is for exccutive class, the differeace batween the notified executive class fare for the concerned
section and the Hrst class fare (Ml and Express) for the concirned distance of that section,.

Lyd) Therefnndufdlﬂfetcncaoffmnndwmhmmshﬂhmntedatthedenhnaﬁonptahononprodmnunoftha

.. ticket along with a certificate from the tioket ohecking staff of the trajn giving pactientars of the ticket, numober of
the conch and stations betwesn which the air-conditioning facility was not provided, and is presented within
tenty hours of arrival of the wain.

18. Refund of fare when pessengers are mude to travel in lower class for want of accommodation.—If the tioket
holderdahigher'dmismndsmtrava!iaalowerdassrorwmofacomudaﬁoninmealassfmwﬁich’the
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uckntwasimad.mddmmmwmmmﬂsapddmwfmpnwblofmdwdminw!nchitis
mmmwmu&mmmmu&wmﬁmmmmmemmyu

‘Provided that refand shell be granted at the destination station on production of « cortificats from the icket
Mngmﬂ'ofﬂnunincerﬁfﬁngﬂaatthshoi&rofﬂmﬂckethadmmwllaawwerc}mforwmtd’
m@onmmwsmmnwummmmmmmmmmﬁm ix presomted
within two days of the dato of issue of the'certificate (exclnding the day of {ssue of the certificate).

19, Mstmhp!aud,mumuﬂhﬁeﬂmmt&—ﬂ)ﬂ‘oreﬁudofmmmpectofa!oewmdspheedﬂcketsmn
ke granted,

2} Refund of fare shall be granted in respect of o tom or mtilated ticket if fis gonuineness and muthenticity are
vefifiabie on fhe basis of the particulars visible on the face of the ticket.

(3) IF the reservation status of a lost, Wmam&h@d@.nhnmﬁm&mdwwm
isswance of a duplicate ticket for the purpose of undestaking jouiney, Is confirmed of RAC und the duplicate
ticket 18 songht before preparation of rexervation: chart of the coucerned train, the staion master shall lssus a
dnplicaleﬁnketinheuuf&coﬂginﬁﬂckﬂmpamtofmpmﬂﬂypermmwmmdmmdmd
slocper class and rupees one kundred per passonger for ether clasves..

@) - Ifadupﬂcmﬂ@kﬂhﬁwofalommnﬂsplacedmﬁmdﬁekﬂismghtaﬂwpmpamﬁm'ofnwwaﬁonchmaf
thecwmedtmin,hmwmmmmmmdmmmmwﬁﬂywmwmmmmmm
the wininum payment mentioned kn sub-rale (3 '

) Nodupucmﬁcketdnnbemdinmspmofmcﬁekauafhrgmpmumofmvaﬁoncb’éﬁaf&n:mmd

o Vi B
© _Ifdngpﬁca&eﬂcketmheuofatomormnﬁlmedcmﬂmedorRAChnkﬂismgMaﬁerpmwgﬁmofm o
ehm.:fmeoummdmmumubezmadmpaymmmchugaaquivalonmmﬂ%wqe of the
totel furd subject to the minlmum paymoent mentioned it sub-ruls (3).

N Aduplimetickatinmpeetofnpauycoenhﬁcketmaspaﬁalminﬁmmallheiuwduﬁomﬂmed’
-Jepsitture of the traie, on payment of s charge squivalent to fen por oent. of the: total faze. .

(8) No refund of fars shall be granted in respecs of charges paid under sub-rulns (3), (4), (3) and (65 sxcept in cases
wheve the lost or misplaced ticlket is traced after the issuanos of a duplicate tickes and prosented along with the
duplicate ticket before departure of the train and in that cass charges collectsid towards the issuance of duplicate
ticket ahall be refunded after deducting five per cont. thereof stihieot to & minimum deduction of rupoes twenty
hutinm%jmyxsmmmmmﬂmmwmmmmmmmumn
grovided in these mies.

(%) ¥ the passenger, who has paid excess charges in the train on account of his mﬁmwdmkhﬁﬁcketbahg!oﬁ.
misplaced, tarm or metated, makes an application 10 a railway adwministration for geent of refund of the ¢harpes
paid in the tzain, the Chief Commercial Manager (Refonds) of thet milway adoinlsteation may, after making such
enxpuicy ax he deoms necessary, grant refund of tofal charges reslised in the traln, after retaining the caucellation
chatges at fifty per cont. of » single journey ticket fare per passenper subect to the condition that ne one has
taken refund earfier on the original ticket.

20. ‘Wait-llsted passengers on concession and prévitege ticket order tickets,~—When any pesson bas purchased &
ticket on any concesslonal order ar privilege icket onder, and Is wait-listed for yesexvation in any tain, he shafl
beelﬁﬂedhowmlofthesameﬁcketfummﬂantnanyothwminmﬂwsmdmwmyoﬂmdate,udﬂ:wt
loaing the benefit of concesslonal fare.

2§. Unnsed portion of retorn. tickets—{1) Nomﬁmdshaﬂbagrmedmthamsedpmﬁmuiﬁwomm
retura tickets,

2 wnmammtmka:mmmmm»ymitmunmmmommwmmm
refund shail be granted accandingly. -

22. Refund of fare on unused tickets and freight realived on luggage tickets In respect of tuggage bocked on

swme tieket in cuse joprmey is pot undertaken.—{1) Refund of freight on luggage shail be granted by the
station magter in accordance with tho following Tablo, namely:—
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Q} ). {3), '

(a} E luggage i= with-drawn at Lhgpage tickat shall be cancelied and freight atready |
< smrungstaﬂon \ collected. shall. be refunded after’ récovery ‘of whifage’

chatges, i ay, and deduction of canceflation 'charge of
mpmfmp«mggageuckotandjwmeyﬁckehhaﬁbe

eodorsed to this effect.
&) If luggage is a&eadyi&gatdwd_ legh;ohwmoawmgh;admhmblemﬁeeauuwm
: from the stacting station =~ - | ghall be goflected and remarks to this effect andomsed on
. journey ticket, -

(Z)Oinprodachon of loumby ticketohmcﬁiuggagehasbeenbmlmd,ﬂ»ﬁneshaﬂbﬁreﬂmdedﬁnly'ifbm-ing&m
endorssment referred to in sub-rule (1) mﬁcumdhckﬁaﬁndﬁmﬁngmmhumchﬁrgeswdmgeu
provided in thess rules.

< AppMm for refund of l’mwwgnr Regervation Sysm (PBS} counter tickets hirotlir-vifes Stswoss,~(1)

ag:ta&on, flood, eic., the passengers conld not remch the reservation counter -or station” or.;m;f_émféolm&: “for
cancellation of tickets, inmmmamnmummmmmwwmmmm;m y. for refand
of fare withiin ten days from the date of commencement of journey to the Chief Commercisl Mandget (Kefusids) of the
railway adminisication under whose jurisdiction the TDR issning stetion comes, moloxingﬂmaiginﬂ'ﬂ)k. :

@ Tn tHe circumstasioes speciBed i sub-rule (1), the TR shiall be issued anly wpto three dasy SRSk e scheduled
departurs of the train,

- [ No. TC-1/2003/201/Refand Policy]
B. PRASHANTH KUMAR, Brecutive Directar (Pasiehger Marketing)
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